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(b) whe lher reason advanced by 
v mment for penal ac io again.t the 
)0 e fare r corded; and' 

(c) whether such employees will be 
n a char e to He licard or represent 

against such ord r 'I 

IN THE 
OF PER' EE /I( D 

TRAINING, ADMINISTR:AtfIVl! R-
FORMS AND PUBLIC GRIEVANCES AND 

ON (SFIRI P. CHI J\:MBAR::bt.M): 
(a) The Supreme Court judgement referred 
to by the Hon'ble Member is perhaps the 
judaelllent delh ered. bY that court on 
11.1.85 in Tuls"i Ram Patel's' case. This 
j\ldgement dbes not re)~te to the power of 
GBvernment to take pe.nal actiot') against 
its employees iocludihi suspension or 
termination of service. In this judgement 
the Supreme Court bas clarified the correct 
parjlmeters of the Constitutional protection 
gtant d to the Government servants under 
AJ:ticle 311(2) of the Constitution, and the 
three exC ptional situations envisaged in 
tbe second proviso thereto It does not 
alter. the tabli bed law of holding inquiri s 
a a general rule in which the charges are 
framed against a delinquent Government 
ser~ant and he is afford ..:d a reasonable 
o portunity to defend himself. Hence, the 
que tion of Government preparing alit of 
, ... mployees for penal action in pursuance of 
this judgement does not, ris . 

(b) and (c). Do not arise in view of 
the posit iOn tated above. 

III bar d (or Deployment 01 Centr •• 
Re erv Police/Army Unit in States 

541. SHRl E. AYYAPU REDDY: 
Will the Mini ter of HOME AFFAIRS be 
pi to t te: 

( ) the bill c rg d nd paid by the 
variol.l State ' Gov rnment for th deploy-
ment 0 the C ntr 1 Rese Potie 'in the 
ye r 1 -8 and 1984-8 ; 

(b) whether the $tate Governments are 
<) liable to ay en v r th y r qui iti n 

army ni f r maintaini law and· rd r; 
and 

, ·th 
m nt f t 

Gujarat durir{g the year 1984-85 and 
1985·86 ? 

TUE MINISTER OF STATE IN 'fB:E 
DEPA TMBNT OF INT RNAL SEeU-

lTV (SHRI AR U N HRU) : (a) CI aims 
for Rs. 12,42,26,88:3 .18 durihg the year 
1983:.84 and Rs. 17,82,88;710.9'i during 
the year 1984-8 5 ' were preferred by the 
CRPF on the States of Andhra Pr desb, 
Assam, Bihar; Gujarat, Haryana, Himachal 
Pradesh, Karnatata, Kerala, MadhYa 
Pradesh. Maharasbtra, M-anipnr, Megha\aYa, 
Orisl)a, Punjab, Raja than, Tamil N db, 
Uttar Pradesh and West Bengal. The pay. 
ment so far received from the States 
amount to Rs. 6,06,52,96~ 92. 

(b) and. (c). The information will be 
laid on the Tab] I of th ou. 

Cases Investigated by CDI 

5'1~. S R:I E. AYYAPU REDO 
Wi)) tbe PRIM MIN STE be pl a cd 
to state: 

(a) the number of Cft es taken' up for 
investigation by the Central BUreau .of 
Investigation in the year 1984-85; 

(b) the number of cases in which they 
have filed charge sheets in th~ year 
1984-85; and 

(c) the number of cases of the Central 
Bureau of Investigation which ended in con-
viotion in 1984-85, and 'the number of cases 
wb'ch ended in acquitials in 1984-85 '1 

TH DEPUTY MINISTER IN THE 
MlNISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVA CBS 
AND PENSION (SHRI P. CHIDAMBA-

AM): (a) The number of ca~es taken 
up for enquiry/investig!\tion by tha Central 
Bureau of Investigation during the years 
1984 and 1895 (upto 30.9.1985) was 1196 
nd 19 re ectively. 

(b The numb r 'of ca sent u for 
trial toO the COll t wa S61 in 1984 and 
403 in 1985 (upto 30.9,1985). 

(c) Th numb r of C8 es which end d 
in c nviction nd acqt1it~ l/di char e is a 
und l' : 
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Year Number of cases N . of cases which 
which ended in ended in Acquital! 

Conviction Discharge 
--------------------.--~-----------
1'984 

1985 

215 

IS5 
(upto 30.9.1985) 

71 

49 

---- ------------------------------
Personnel Serving in CDI 

543. SHRI E. AYYAPU REDDY: 
Will the PRIME MINISTER be plea..,ed 
to state: 

(a) the tota] number of personnel in 
the service of the Central Bureau of In· 
v,stigation in the year 1984.85; and 

(b) the total exp nditure incurred in 
the year 1984·85 on Central Bureau of 
Investigation? 

IHE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE R· 
FORMS AND PUBLIC GRIEVANCES 
AND P NS ON (SHRI P. CHIDAMBA. 
RAM): (a) 2,932 (Two thousand nine 
hundred and thirty two) as on 1 st 
March, 1984. 

(b) Rs. 7,3 4 ,29,045 (Rupees Seven 
crore thirty-four lakhs, twenty nine thous. 
and and forty five only). 

Visit of Nepal King 

544. SHRI M. RAGHUMA REDDY 
Will the Minister of EXTERNAL AF AIRS 
be pleased to state : 

(a) wh ther the visit of king of Nepal 
in September 1985 has erved as a major 
step in strengthening Indo-N pal ties; 

(b) the outcome of the main issue 
discussed; 

(c) whether the king mad .. a reference 
to his old propo al of setting up a Zone 
of Peace; and 

(d) if 0, Government's reaction to 
this proposal ? 

THE Ml STE 0 XTERNAL 
AF AIRS (SHRl B. R . B AOA): (a) 
¥e t Sir. 

(b) and (c). Dis~u ions betw en the 
king of Nepal and the Indian Prime Minister 
are confidential. These covered a broad 
spectrum of subject relating to bilateral 
and international relations; among these 
topics. The kins's proposal of Nepal being 
declared a a 'Zone of Peace' also figured 
in the talks. 

(d) India is already committ d to 
peace and friendship with Nepal und ... r th 
Indo.Nepal Treaty of Peace and Friendshi 
signed in 1950 which continu s to be valid. 
As with other issues this proposal is also 
under di cussion. 

Likely Extinction of " Birhore Tribe" 

545. SHRI M . RAGHUMA REDDY 
SHRJ MANIK REDD Y: 

Will the Minister of WELFARE be 
plea ed to state: 

(a) whether Government's attention 
has been drawn to the news item appearing 
in the Time of lndia dated 25 August, 
1985 under the heading "Birhore tribe now 
nearly extinct " ; 

(b) if so, details thereof; and 

(c) st ~ps being taken to save the 
tribe from extinction? 

THE D PUTY MINISTFR IN THE 
MINISTRY OF W L ARE (SHRI 
OIRIDHAR GOMANGO) : (a) Yes, Sir. 

(b) and (c). The news item 
mainly to Birhor trib s in Lohardagga 
district and explain the frort made by 
the Bihar Government for their dev lop.. 
ment. Thp population of Birhar tribes in 
Bihar increased fr<om 2438 in J 961 to 3464 
in 1971. Thi tribal community i on of 
the nine tribal groups id ntjfi d a 'primi. 
tive' for according special att nUon in 
planned developm nt. The Government of 
India provide Special Cen ral A i DC 
for the development of primitive trib 1 
groups. Th State Government has prepar d 
a parate proj ct R port for their dev lop-
ment during the Sixth PI n a total Special 
C ntral A sistance of R . 201.08 1 kh wa 
provid d to th Stat Government for 
d v 10 m nt of primitive trtb s. Dur'n 
th venth pI n th ch me ill b conti. 
nued ith high r allocatio • 




